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L the CDairman of the C.OID.lllittee on Private Memben' Billa and R.etolutiona having 
been authotised by the Committee, pre.ent on their behalf thlt their Sis.ty..fint llepon:. 

2. The Committee met on the 29th March, 1965 for clauification and allocation 
of time for disc:UMion of the followina Bills:-

(1) The Constitution (Amendment) Bill. 1965 (Amendment of artick1 105 and 
UH) by Shri Sivamunhi Swami. 

(2) The Comtitution (Amendment) Bill, 1965 (Amendment of article1 15 and 
16) by Shri Era Sezhiyaa. 

(5) The Con1titution (Amendment) BiJl, 1965 (4mentlment of article 120) by 
Sbri S. M. Banerjee. 

Clauificotion and A~location of tinu to Bills. 

5. The Members concerned had been invited to present before tb.e Committee their I/ 
viem on their Bills but none of them attended the sitting. {{ 

4. After considering all aspects of the Bills, the Qwnmittee placed all the three 
Bills in category 'B' and recommended allocation of time to them as indicated below:-

(1) The C.00.titution {Amendment) Bill, 1965 (.4mendtMnt 
of anides 105 tmtl lM). 

(2) The Constitution (Amendment) Bill, 1965 (AnMndmnal 
of articles 15 and 16). 

(S) The Constitution (Amendment) Bill, 1965 (.Amendment 
of article • 120). 

Recommendation. 

Ii houn. 

I hour. 

lt houn. 

5. The Committee recommend that the categoriaation and allocation of time to Bills 
as shown in paragraph 4 above be agreed to by tM House. 

NEW DELHI; 
ltlMCh 29,. 1965. 
'9i.tTtM8. ilfl ($414). 
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